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LOK SABHA

Monday, September 28, 1964!Asvina

8, 1886 (Saka)

The Lok Sabha met at Eleven of
the Clock

[MR. SPEAKER in the Chair]
‘ORAL ANSWERS TO QUESTIONS
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The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): (a)
Yes, Sir. :

(b) Attention is invited to State-
ment made in the House on the 21st
September, 1964,
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Dr. D. S. Raju: Yes, some techni-
cians are likely to come from Russia.

Mr, Speaker: Will there pbe (lrain-
ing of our people here?

Dr. D. S. Raju: Yes, Sir.
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The Minister of Defence Production
in the Ministry of Defence (Shri
A. M. Thomas): Regarding'the train-
ing of ordnance factory employees,
there is a specific scheme to get them
trained in USA, UK, France, Germany
—all these countries,
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The Minister of Defence
Y. B. Chavan): If I remember
right, I had made a reference to
what we did about our requirements
of the Navy in Soviet Russia; I had
sions made a reference to our discus-
sions in the US. I had made a
specific reference to acceptance of the
proposals to the UK Government
about the construction of frigates in
the Mazagaon dock and the expansion
of the Mazagaon dock itself.
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Shri Rameshwar Tantia: Were any
conditions stipulated by the USSR
against the use of the military aid?

Shri Y, B. Chavan: No conditions
are attached.

Shri D. C. Sharma: Will these pur-
chases from the Soviet Union be
made on a long-term basis, on a
barter basis and on a rupee basis?
If so, how will payments on these
different items be made?

Shri Y. B. Chavan: Normally, the
rupee payment arrangement is that
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the payments are to be made in terms
of export trade,

Shri Ranga: May we take it that
steps are being taken to see that
there is adequate co-ordination in the
use and interchange of as many of
these defence equipment items as we
can get from the USSR, USA and UK
and that our personnel at every level
are also being trained in such a way
that they would be able to make use
of these at short notice without being
embarrassed at the time of fighting®

Shri Y. B. Chavan: Yes, the neces-
sary co-ordination and training of
personnel are also taken into account.
We also take care that the security
of both the countries is not compro-
mised in any way.

Shri Indrajit Gupta:
Minister’'s  statement
Soviet-made plant and machinery,
jigs and tools and so on in the
development of the MIG factories
are going to be supplied under the
latest agreement. When the carlier
agreement was entered into in
August 1962, did our Government
think that these items would be
provided by indigenous manufacture
and therefore, there was no provi-
sion for them then? If so, how far
has this contributed to delay in the
establishment of the factories?

Shri Y, B. Chavan: There was a
thought here that possibly we might
be able to fabricate some of :hese
things, jigs and tools in our own
country. After study of the project
report, we found that it was not
possible to that extent. That was
why it was found necessary to enter
into a supplementary agreement.
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I do not think
valid and

Shri Y. B, Chavan:
these comparisong are
necessary.

Wage Board for Working Journalists

+
Shri S. M. Banerjee:
Shri D. C. Sharma:
*424.1 Shri P, C. Borooah:
Shri P. R. Chakraverti:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the Wage Board for
working journalists and non-working
journalists has started its work;

(b) if so, what progress has been

made; and

(c) whether the Board has recom-
mended any interim relief pending
submission of the final report?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Yes.

(b) The Quectionnaire approved by
the Wage Board for Working Journa-
lists was scent to the various news-
paper establishments, and Workers
and Employers’ organisations-on 15th
April, 1964 asking for their replies
by the 15th July, 1964. Following
many requests for extension of the
time limit, the Board has decided to
take into consideration all replies
received upto the 30th  September,
1964. Notice required under section
10(2) of the Working Journalists
(Conditions of Service) & Misc. Pro-
visions Act, 1955 calling for represen-
tations from newspaper establish-
ments, etc. was also issued on
15-4-64. The Board has held four
meetings so far.

The Questionnaire approved by the
Wage Board for Non-Journalists has
also been issued and replies are due
by the 15th November, 1964. The
Board has held five meetings so far,

(¢) No.

Oral Answers ASVINA 6, 1886 (SAKA) Oral Answers

3508

Shri S. M, Banerjee: I want to

%mow whether  both the working
journalists and the non-journalists
have demanded immediate interim

relief, and whether Government has
issued any instructions to the Wage
Boards for grant of interim relief to
them?

Shri D. Sanjivayya: So far as the
working journalists are concerned,
the Indian Federation of Working
Journalists requested the Government
that interim relief should be granted.
This request was made in April, and
it was forwarded to the Wage Board

in May. The Wage Board for Work-
ing Journalists is considering {Fis
question.

With regard to the non-journalists,
the requests were made direct to the
Wage Board. and the Wage Board is
considering it.

Skri S. M. Banerjee: In view of the
fact that the prices of all commeodities
have gone up, ang there is a general
increase in the cost of living index,
I would like to know whether Gov-
ernment would issue the necessary
instructions to the Wage Boards for
paying interim rclief at the earliest
opportunity.

Shri D Sanjivayya: That is what
I have already said, but both the
Wage Boards met on 22nd and 23rd
Scotember at Bombay and thev have
postponed further consideration of
this auestion to 20th October, 1964.
Probablv they would meet in Delhi.

Shri S. M. Banerjee: May I submit
that my information is that some of
the employers did not want this
interim relief to be paid. Will Gov-
ernment issue necessarv instruct’ons
to see that before finalisation of the
report, they consider this issue of
interim relief. and not delay it,
because it is being opposed by the
employers?

Shri D. Sanjivayya: The very fact
that we have referred this question





